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[Mr. Chairman]
India in the Ministry of Commerce
and Industry, No. S.R.O. 332, dated
the 5th February, 1955, by which
an export duty of Rs. 230 per ton
of 2,240 lbs. on groundnut oilcake
and an export duty of Rs. i75
per ton of 2,240 lbs. on de-oiled
groundnut meal (solvent extracted
variety containing less than  per
cent oil) were levied with effect
from the date of the said notifica-
. tion.”

The motion was adopted.
Mr. Chairman: The question is:

“In pursuance of sub-section (2)
of section 4A of the Indian Tariff
Act 193¢ (XXXII of 1934), Lok
Sabha hereby approves of the
notification of the Government of
India in the Ministry of Commerce
and Industry, No. S.R.O, 386, dated
the 15th February, 1955 by which—

(i) an export duty of Rs. 100

per ton of 2,240 lbs. on
decorticated cotton seed oil
cake and an export duty of
Rs. 50 per ton of 2,249
1bs. on all oil cakes, other
than the following namely,
groundnut, copra, mowha,
tobacco seed, neem seed
and decorticated cotton
seed oil cakes were levied,
and

(ii) the export duty levied on
de-oiled groundnut meal
(solvent extracted variety
containing less than  per
cent oil) was made appli-
cable to de-oiled ground-
nut meal (solvent-extract-
ed variety containing less
than 1 per cent oil)

with effect from the date of the
publication of said notification in
the Gazette of India.”

The motion was adopted.

*DEMANDS FOR SUPPLEMENTARY
GRANTS, 1954-55

Mr. Chairman; Now we take up item

3 of the agenda, namely, submission to

the vote of the House of the Supple-
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mentary Demands for Grants for ex-
penditure of the Central Government
(excluding Railways), and 1 hope the
House will agree if we proceed one
Demand after another, that is, taking
the Demands one by one.

Now I shall place Demand No. 1
before the House and there are certain
cut motions to jt—Nos. 4, 9, 10 and 5. ,
This Demand and the four cut motions
are before the House now.

Shri Bansal (Jhajjar-Rewari): May
I know the total time allotted for this
Demand?

Mr. Chairman: We have three hours
for the whole of the Supplementary
Demands and if the hon. Member
desires that we shculd have a break-
up, I have no objection.

Shri Bansal: I suggest that we have
one hour for the Commerce and Indus-
try Ministry’s Demand and two hours
for the rest.

The Minister of Commerce (Shri
Karmarkar): Commerce and Industry
is & simple one and will not require so
much.

Mr. Chairman: I think that as the
debate proceeds, we might see whether
there is a necessity for having a break-
up.

Shri T. K. Chaudhuri (Berhampore):
With regard to cut motion No. 5 in list

Mr. Chairman: 1 have statad that
No. 5 is included there.

Demanp No. 1.—MiNisTRY oF Com-
MERCE AND INDUSTRY

Mr. Chairman: Motion is:

“That a supplementary sum not
exceeding Rs. 10,00,000 be granted
to the President to defray the char-
ges which will come in course of
payment during the year ending
the 31st day of March, 1955, in
respect of ‘Ministry of Commerce
and Industry’.”

Creation of new posts for National
Industrial Development Corporation
and development of small scale in-
dustries.

*Moved with the recommendation of the President.
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Shri T. K. Chaudhuri: I beg to
move:

“That the demand for a supple-
mentary grant of a sum not .
‘exceeding Rs. 10,00,000 in respect
of ‘Ministry of Commerce and In-
dustry’ be reduced by Rs. 100.”
Failure to effect savings by reorga-

nisation of Foreign Trade Control
Establishments on recommendations of
Special Reorganisation Unit,

Shri T. K. Chaudhuri; I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 10,00,000 in respect of
‘Ministry of Commerce and Indus-
try’ be reduced by Rs. 100.”

Creation of posts of Officers in con-
nection with National Industrial De-
velopment Corporation.

Shrimati Renu Chakravartty (Basir-
hat): I beg to move:

“That the demand for a sup- '
plementary grant of a sum not
exceeding Rs. 10,00,000 in respect
of ‘Ministry of Commerce and In-
dustry’ be reduced by Rs. 100.”

Working of the National Industrial
Development Corporation,

Shri Tulsidas (Mehsana West): I
beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 10,00,000 in respect of
‘Ministry of Commerce and Indus-
try’ be reduced by Rs. 100,”

Mr. Chairman: All these cut motions
are now before the House. About. 4, I
would like to be enlightened whether
it is in order, What does the hon.
Member expressly mean when he says:
‘Policy with regard to exhibitions,
trade fairs and show rooms in foreign
countries.’

Shri T. K. Chaudhuri: That is No. 7,
with regard to Demand No. 4. That I
do not want to press.

Shri M. S. Gurupadaswamy (My-
sure): May I suggest that all the de
mandg may be taken up and all the cut
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motions may be deemed to have been
moved.

Mr. Chairman: I am afraid that it
might cause confusion. We will pro-
ceed one by one. We shall first take up
Demand No. 1.

Shri Tulsidas: I have moved my cut
motion No. 10 which is only meant for
discussion of the working of the Na-
tional Industrial Development Corpo-
ration. I find that this Demand is
mainly for organising this Corporation
and of appointing officers for this Cor-
poration. This Corporation has been
established four months back. J
remember that during the last session
we had certain demands for floating
this Corporation and we were then told
about the functions of the Corporation.
I also see from the Finance Minister’s
speech yesterday that this Corporation
has been established mainly to serve
as an instrument for securing a har-
monious development of industries in
both the public and private sectors.
The Finance Minister also said that
the Corporation would not undertake
financing of industries except in so far
as it was incidental to the development
of industries. I would only like to
know from the bon. Minister whether
any beginning has been made. I do not
find anywhere whether any action has
been taken under the new Corporatioa
which had come to create the harmo-
nious development in both the public
and private sectors. I want to know
whether any beginning has heen made.
That is the only point which I have to
submit.

Shri T. K. Chaudhuri: Sir, 1 rise to
speak on my cut motion Nos. 4 and 5.
While doing so, I must at the outset
emphatically protest against the
manner in which Government brought
into being these corporations for all
sorts of purposes without first taking
the Parliament into confidence. I might
remind the House that in the case of
the Industrial Credit and Investment
Corporation also to which we mede a
grant of Rs. 17 crores in the Supple-
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mentary Qrants in the last sessign no.

proper opportunity was given to this
House to discuss the policy behind it
Then comes the National Industriai
Development - Corporation. Fosts are
going to be created in the Government
Department or the Ministry itself for
the proper conduct of this Corporation
1 do not know what it means but I lay
a very definite charge against the Gov-
ernment that this Corporation is heing
floated in a very objectionable manner
and it has been brought into beirg in
a manner which is highly obiection-
able. Government was mnever frank
with regard to the purpose with which
this Corporation, was brought into
being. I would refer you to this metter
as being of some importance and so I
want to take a few minutes on tlis.

I find that on August 6th last year,
Mr. T. T. Krishnamachari, the ™Minis-
ter of Commerce and Industry, keld a
meeting with top-ranking industri.lists
in Bombay on the establishment of ke
Industrial Development Corporaiion- -
this is a report published in the Jour-
nal of Industry and Trade—for pro-
moting industrial developmeat. Look
at the names of those who attended
the meeting. They are: Shri J. R. D.
Tata, a favourite of the Government,
Sir 'A. Ramaswamy Mudaliar, Lala
Shri Ram, Shri K. C. Mahindra, Shri
Kasturbhaj Lalbhai—for whom, the
Government provided in the last sup-
plementary Budget for a payment of
Rs. 3 crores for the Atul Preducts Litd,.
with which he is connected—Shri V N.
Chandavarkar and Shri S P. Jain.
Apart from these there were a mumber
of officials of the different Minisiries,
the Governor of the Reserve Bank, etc.
Shri Krlshn'amachan first outlined the
purpose for which this Corporation
was bréught into existence. Fe said
that ‘the essential idea was to secure
the co-operatlon—th:s 1s a Governme.t
report and no newspaper report—ul
the leaders of private " enterprize for
the building up of industries in the
country. Let us forget about the socia-
listic pattern of society and the Avadi
resolution ard all that bunkum. We
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can howéver legitimately refer 1o ihe
Finance  Minister's Budget speech
which we heard -last evening. He said
that the setting up of the Goverument
owned National Industrial Deveiop-
ment Corporation was an important
step in the ‘direction of promcting
industrialisation. It was, he said, con-
ceived mainly for securing harmonious
development of industries in both the
public and private sectors. I do noi
understand how this statement of the
hon. Finance Minister could be fitted
in or-squared up or reconcilel with
the statement.of Shri Krishnamachari.
I might also refer to a note in the
supplementary budget which we pass-
ed last session. It reads: “in order 10
quicken the pace of industrial develop-
ment, jt has been decided 1o set up a
special organisation called the Indus-
trial Development Ccrporation. The
Corporation would. be. sei ap entirely
with Government capital...... ” and so
on and so forth. All directors would be
nominees of the Governmert and non-
officials would be serving in their indi-
vidual cavacity whatever that might
mean. The supplercentary budget was
passed by us on Decer:ber 17th or iéth
of last year and then it was said that
in order i¢ bring that Corporation irto
existence certain grants were asked
for. Here, in the memorandum of asso-
ciation of the Nativna! Indusirial De-
velopment Corporation and the articles:
of assdciation which is a very reveal-
ing document, we find that éven before
the grant was obtained by leave of the
Parliament in December the Corpora-
tion was already brovght inty exist-
ence on the 20th of October with tae
President -of India as a subscriber cf
9,998 shares, and two officials of ine
Ministry with one share each. The
position is that this Corporation hus
been registered und.r .he Indian Cum-
panies Act. Now, Gcvernmen: is per-
fectly entitled or auybody is perfectly
entitled to incorpcrate a company
under that Act. The functwns and the
objectives are alrealy laid down in the
memorandum of -asscciation. 1 do not
understand why fresh posts should be
created in the Ministry itself for run.
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ning this_ orgamsatlon It passes my
comprehenswn This is going to be an
autonomous Corpocaticn, Goverranent
has already some renreseniatives oa it.
So, why have new pnsis, Lew Secreta-
ries and other officers for ruirning this
organisation? New nosts ave Dbeing
created—a Special Secretary, Joint Sec-
retary, Deputy Secretary, Under Sec-
retary, etc. Whenever you appoint a
secretary, he must have a Joint Secre-
tary and a Deputy Secretary and
Under Secretaries under him.

Shri M. S. Gurupadaswamry: To keep
up the dignity.

Shri T. K. Chaudhuri: Whatever. it
is, this is an absolute waste of public
money. I lay specid: charges =2gain<t
the Government. Number rne is: the
Government has been dishonest in
floating this Corporation.

The Deputy Minister of Commerce
and Industry (Shri Kanuege): How?

The Minister of Defence Organisa-
tion (Shri Tyagi): Is the word
‘dishonest’ parliamentary?

_Mr. Chairman: If the word is hard,
of course, it may be avoided, but I do
not say that it is unparliamentary.

Babu Ramnarayan Singh (Hazari
bagh West): It is true,

Shri S. S. More (Sholapur): This
has become quite parliamentary now!

Shri T. K. Chaudhuri: The hon.
Minister of Commerce and Industry,
Shri T. T. Krishnamachari—we hope
he will be soon back again here in
New Delhi—said that the essential
idea was the development of the pri-
.vate sector or private industries and
so on. Then, Government comes for-
ward with a Supplementary Demand
for Grants, gets the same grants, and

even before the grants are -made, .

they float a Corporation, and then
somethmg happens at Avadi, and the
“hon. Finarice Minister comes out with
the statement that Govérnment con-
ceives this t'hmg mainly as an instru-
ment for securing the harmonious
dévelopment of industries, both in the
public and private sectors So, this
sort of thing should be put a stop to.
+Of course, with regard to the other
. bigger Corporation, the ~Industrial
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Credit and Investment
the Government has

Corporation,
been frank,

“because, as I understand, the objec-

‘tive was frankly one of helping the

- private sector of industries in getting
- the necessary finances.

Government
is of course free to do that. Only, I
do not see how it can be reconciled
with a socialistic pattern of society,

" but anyway, Government has been

open and frank about it. But my main
objection against all these thirgs is
that Government has not taken the
Parliament into confidence. Please

“do not smuggle in these things, after
-indulging in tall talks about the so-

cialistic pattern of society; you are
smuggling in these things by way of
Supplementary Demands for Grants,
giving us no adequate time to discuss
the policies behind all these things.
The same observation would apply
with equal force to the small Indus-
tries Corporation.

Mr. Chairman: We are confining
ourselves to Demand No. 1.

Shrimati Renu Chakravarity: It
mentions the development of small-
scale industries also. It is all lumped
together.

Shri T. K: Chandhuri: In foot-note
(a), there is mention of the devélop-
ment of small-scale industries. I am
making a short reference to the small-
scale Industires Corporation. I do not
object to its purpose. I think that now
Mr. Kanungo is there, we are
entitled to hope that somethmg tan-
gible will be done in order to improve
matters.

. Shri S. S. More: Why this partia-
lity?

Shri T. K. Chaudhuri: Because I
krow Shri Kanungo; I know some-
thing about his work.

_Shri M. S. Gurupadaswamy: Divide
and rule!

Shri T. K. Chaudhuri: Some day

. We hope to rule and we also hope to
.have.all good men in.

Mr. Chairman: The hon. Member
~will address the Chair before ruling!

Shri'l'KChandlmrl Here again,

the trouble is that this has been done
“by Way of a Supplementary Dematnid
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[Shri T. K. Chaudhuri}
for Grants under the budget, and the
Government does not think it proper
to come forward with an open policy
gtatement with regard to the small-
scale industries.  Small-scale indus-
tries stand in a different category than
cottage industries. As everybody
knows, we invited the Ford Founda-
tion Team—a team of experts—and
they have given us a report. But the
way that this thing is being done
leaves many doubts to be removed.
When I move the cut motion with re-
gard to the Small Scale Industries
Corporation, I will take the opportu-
nity of dealing with it and with the
objection that I take to the way in
which that Corporation has been float-
ed. But before I sit down, I hope that
the Government would not treat this
House so lightly.

I shall’ take one minute more, be-
cause what I want to say relates to
this demand. There is one other thing
which I forgot to mention earlier. At
page 5, item No. (f) (i) says:

“A saving of Rs. 3,48,000 was
anticipated on reorganisation on
the basis of the recommendations
of the Special Reorganisation
Unit but, due to practical difficul-
ties the recommendations could
not be implemented with the re-
sult that the savings anticipated
have not been realised.”.

I thought that the Finance Ministry,
which is the custodian-of our finances
would have noted that there are cer-
tain difficulties and that these things
could not be implemented. Economies
were suggested, Government accepted
the recommendations, but somehow or
other, there were other practical diffi-
culties. Today, this very morning,
there was a question—No. 360 in the
list of Starred Questions. In that con-
nection, I asked whether a Special
Reorganisation Unit was appointed to
suggest economies in the various de-
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and Civil Expenditure, Shri M. C.
Shah, said that it is not so, and that
the details of the economies have been
suggested and with the acceptance of
the recommendations, there would be
a saving of Rs. 54 lakhs. Now, what
will happen to the rest of the sugges-
tions of Special Reorganisation Unit?

Shri Bansal: I rise to support De-
mand No. 1 relating to the Ministry
of Commerce and Industry. I would
also like to refer to the same subject
to which my friend referred in much
greater detail, namely, the Industrial
Development Corporation. I under-
stand that this Corporation came into
being about four or five months back.
I do not remember the exact date. I
should have thought that when Gov-
ernment came before this House for
such a huge sum to be sanctioned for
this Corporation, they would have at
least taken the House into confidence
as to what has been done so far by
this Corporation. I do not agree with
Mr. T. K. Chaudhuri that the forma-
tion of this Corporation has been
smuggled in by a back-door method.
It is not at all so. This Corporation
has been heralded quite loudly, and
there were references to it off and on.
And as he himself is reading from
published documents I wonder how
he can make the charge that it has
been smuggled in by a back-door
method.

Shri T. K. Chandhuri: May I say a
word by way of explanation? I said,
‘Smuggled in’ so far as Parliament
was concerned. I know the hon. the
Minister for Commerce and Industry
is in the habit of taking the press, and
the country, into confidence. But here
there is a depressed body known as
Parliament, which is not taken into
confidence.

Shri Bansal: The point is this. I
am not justifying what the Commerce
and Industry Minister did, because he
is present here, and I am. sure he will
take the House into confidence. But
what I would like to know from the
hon. Minister is as to what the Cor-
poration has done during all these
four or five months, because I know
that even before this Corporation was
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launched some exploratory work was
already going on in the Ministry. So
it will not do for the Minister to say
that the Corporation is even now do-
ing exploratory work in connection
with some of the industries that have
to be developed or that have to be as-
sisted under the aegis of this National
Industrial Development Corporation.
Therefore I would like to make a spe-
cific reference about the concrete work
that has been done by the Corpora-
tion so far.

Then I would like to answer a small
point made by Mr. T. K. Chaudhuri.
He seems to think that all these posts
that have been created, and to which
a reference is made on page 4, namely
Special Secretary, Joint Secretary,
Deputy Secretary, Under Secretary,
(Shri S. S. More: All variations of
Secretary!) Officer on Special Duty
and Research Officer belong to the
Corporation. It is not so. If he read

only the foot-note there he will.

find that mention i: made that
these posts are not only for the
Development Corporation but they
are also in connection with the work
of the small-scale industries as well
as for the planning team and survey
of coffee area in the South with a
view to bring more coffee under culti-
vation. So these posts are for all
these things and not merely for the
National Development Corporation.

After that I have only one remark
to make in connection with another
item of expense of Rs. 62,000 under
the heading GATT Conference. I
know that India is a member of the
GATT for a large number of years and
just now, as I am speaking here, the
Conference is going on in’ Geneva.
The leader of our delegation, Mr. L.
K. Jha, is doing a very nice job of the
representation of our country in that
Conference. But I would make a sug-
gestion and would like the Minister
to make a statement if he is agreeable
to that suggestion. So far, although
we have been committing ourselves
to the various provisions of this very
important “international charter—it is
of course revised from year to year—
Parliament has not been taken into

675 LSD.
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confidence as to what these commui-
ments are.. I would therefore very
humbly suggest that if a full dress
debate takes place in the House as soon
as the GATT Conference is over, we
can know what are our commitments
and. in what manner India stands te
gain or lose by our commitments in
that Conference.

Mr. Chairman: Mr. More. I woula
request hon. Members to restrict ther
remarks to -the points.

Shri S. S. More: I will ask some
questions. Mr. T. K. Chaudhuri has
already referred to the creation of
additional posts, I find that their
total number is twelve. May I remind
you, Sir, that the Estimates Commit-
tee, in a good many of its reports, did
complain that there is an.uncurbable
tendency on the part of.Government
to create high posts carrying fat sala-
ries when the work for them is not
there. 1 would like to know whether,
when these twelve posts were created,
Government have taken every precau-
tion to see that they are absolutely
necessary and their creation caunot
be postponed or avoided.

Then you will find that for
pay. of officers Rs. 124,000 have
been demanded. while for pay of
establishment Rs. 16,000 have been
demanded. And no details are
given .regarding the scales. Only
the cryptic remark is ‘“on the
usual scales of pay.” I have tried to
study the budget proposals on diffe-
rent occasions, and I find that in diff-
erent Departments different scales
prevail. Take for instance the Pubiic
Service Commission. A pay prevails
which is not the pay given to a Mem-
ber serving on the Railway Service
Commission. So merely saying ‘“on
the usual scales of pay” is not enough.
We shall be obliged to Government
when they create any new posts....

Mr. Chairman: Are not these Sec-
retaries, Joint Secretaries, Under Sec-
retaries etc. in the Secretariat getting
a uniform scale?

Shri 8.'S. More: I speak subject to
correction, but as far as my knowledge

P -
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Is concerned I am not prepared to ac-
cept that sort of proposition. And
Government can assume that we,
Members here, are not so up-to-date in
our knowledge, especially when the
knowledge is scattered in thousands
of publications coming from Govern-
ment. If they want this House to ap-
prove of any particular demand, all
the break-up necessary for that de-
mand must be given to us when all the
explanation is being given to us. And
it looks to me very strange that
for officers Rs. 1,24,000 are being
spent. while for establishment for all
these officers only Rs. 16,000 are spent.
Why this great disparity? It is a
point on which we would like to seek
some information.

Then you will find that Rs. 2,27,000
are demanded for the purpose of lump
provision for delegations abroad. In
the foot-note (e) some particulars of
the delegations have ben given: cost of
the delegation sent from India to at-
tend the Review Conference on GATT
Rs. 62,000; expenditure on the dele-
gation to the U. S. S. R. and Poland
to study the development of industry
and agriculture Rs. 80,000; cost of de-
legation to tour Middle East countries
etc. Rs. 60,000. May I know from the
Government who were the members

of these delegations, whether the de- -

legations submitted any report des-
cribing the results of their inspection
or tours undertaken by them at the
cost of this Government, so that we
may be in a position to know what
useful purpose these delegations are
serving, or are they places for certain
favourites in order to allow them to
have a trip to a foreign country at
public cost? Because you know—I
am not suggesting it as a sort of accu-
cation—but rumours are thick floating
all over the country that Government
is trying to seek out a man here and
e man there, even on occasions trying
to use them as a means of corrupting
some public workers, and giving them
a chance, whether they are qualified
for:dhe delegation or not, a life’s
chance to go to foreign countries at
our cost. In order to set at rest such
sinister rumours I would say that it
is for Government to come out with an
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explanatory statement that “this de-
legation which went to the GATT
Conference was composed of so many
individuals, this was the allowance
given to them, and this is the report
which they have submitted” so that
we can see whether the amount has
been usefully spent.

Shri Kasliwal (Kotah-Jhalawar):
And the benefit derived therefrom.

Shri S. S. More: As I understand,
so many delegations have been going
to Russia. I know a delegation com-
posed of industrialists and other per-
sons went; and then a cultural delega-
tion; so many delegations are going.
Therefore I should like to know what
useful purpose was served by this
delegation, the composition of the de-
legation, the period, the emoluments
or allowances received by them and
the final report submitted—they must
have submitted some report to Gov-
ernment—so that we shall be in a
position to know, when we are sanc-
tioning the particular grant, that the
money has been spent for a proper
purpose. We have to arrive at a men-
tal satisfaction. It is not a question
of discipline here. We have to render
accounts to the constituency and see
that every pie of the poor taxpayer's
money has been properly utilised and
we as Members have played our part
of very careful watch-dogs.

2 P.M.

That is our mission.

Then, under (f) “Payment of leave
salary, arrears of pay on refixation
and creation of the following posts on
usual scales of pay.”

Three -officers posts were created
under some other demand. I do not
know under what demand. Could
they not visualise at that time that
leave salary will have to be paid to
them? For the creation of these posts
no sanction is sought now. They are
only coming now for payment of leave
salary, arrears of pay, etc. You know
the principles of the Supplementary
Budget. If a particular thing was done
under one demand, all the things ne-
cessary for that grant should have
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been anticipated and put in that grant
so that we may have a complete pic-
ture. That is my grievance. I submit
that Government should be pleased to
give us all the necessary materials to
enable us to arrive at proper conclu-
sions as far as these grants are con-
cerned.

Shrimati Renu Chakravartty: I
want to join issue with Shri T. K.
Chaudhuri on the way in which the
National Industrial Development Cor-
poration has been brought in over
here.

Some Hon, Members: Join issue?

Shrimati Renu Chakravartty: Add
my voice. I am sorry.

The point is the way in which these
Development Corporations are coming
in one after the other. One hardly
knows what will be the functions of

one and what willbe the functions of '

the other. We also know that there is
the Industrial Credit and Investment
Corporation and also this Industrial
Development Corporation.

[SHRI BARMAN in the Chair]

When the Industrial - Development
Corporation was formulated, we were
not very clear about it and I think
even the industrialists are not clear;
although I must say that they have
been taken much more into confidence
than the Members of this House, they
are not clear exactly as to how much
of the cake they will be able to eat.
There are people like the Tatas, Shri
Shri Ram, Shri Ramaswami Mudaliar,
Shri Kasturibhai Lalbhai, and Mahen-
dras who have been invited by the
Commerce Minister to have a discus-
sion on these matters. But, we do not
know what exactly is going to be the
out come of this whole thing. Spe-
cially, there is a feeling and-it is also
widely talked about that in order
to create ‘“confidence” #n the minds
of the industrialists, we must
pay from the public exchequer large
amounts of money; otherwise, the in-
dustrialists are so “shy” that they are
not prepared to go into such avenues
of industries which are considered
basic to our needs. Here again we
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hear that once the liabilities are taken
over by the public exchequer, by the
people and they are set on a firm
footing these industries will at that
point of time be.handed over agiin to
private eriterprise, for private pro-
fit. This is a point which s
worrying us “Commerce” on the
the ° 14th August, after paying
a great tribute to Shri T. T.
Krishnamachari for his farsightedness
in giving all this public money for the
benefit of industrialists whom he had
invited. I suppose, says that the point
however is that it is not very clear
whether the Government will make
over to private management the indu-
stries started by the Government
with the aid of the Corporation soon
after they are able to stand on their
own feet.”

This has been the history of certain
other important State ventures. They
are on a smaller scale. We heard in
Faridabad that certain small indus-
tries which had been taken over—the
Diesel factory, etc. by Government—
have been given over now to private
industrialists. We do not know what
1s going to happen to the Housing fac-
tory. We also do not know what.is
going to happen to the Sodepore Glass
factory, which had taken large
loans from the Industrial Finance
Corporation and when it failed Gov-
ernment stepped in. We hear that it
will now be given over to private in-
dustry. Why should the Government
take over all the liabilities at a stage
when actually one does not know
whether that venture is going to suc-
ceed or not and then once it succeeds,
it is going to be given over to private
industry? That is another big point
about which we remain in the dark.
We do not know exactly for what we
are voting. What is it that we are
going to achieve out of this? If this
is the type of socialism that the Avadi
resolution envisages, we take strong
objection to that, to vote the money,
for a thing about which we have not
debated, about which we do not know
anything.

Not only that. I would like to point
out that in' this small foot-note,
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here is a jumble of the National In-
dustrial Development Corporation,
development of small-scale industries
on the lines recommended by the Ford
Foundation International Planaing
Team and survey of coffee areas in
the South with a view to bring more
areas under coffee cultivation. We
do not knuw what we are voting for.
We want a clear statement from the
Minister telling us exactly what it is
that this National Industrial Develop-
ment Corporation seeks to do with this
additional grant, whether the liabili-
ties undertaken by the Government
are going to be made over for the
benefit of private industrialists at the
time when the units start functioning,
successfully and also what is it that
this grant envisages on the question
of the development of small-scale in-
dustries. I shall deal with the small-
scale industries under demani No. Z.
There is the question of credit and
how to cheapen production, etc. We
do not know what the small-scale in-
dustries on the lines recommended by
the Fard Foundation International
Planning Team are and what they
have to do with this particular grant.

The third point that I want to make
is this. We take stronger objection to
the general policy which is being fol-
lowed by the Government of setting
up a top-heavy administrative machi-
nery. This is something to be stopped.
Just imagine we are asked to vote for
about 12 officers: Special Secretary,
Joint Secretary, Deputy Secretary,
Under Secretary, Officer on Special
Duty, Research Officer, Section offi-
cer, Private Secretary to the Deputy
Minister, Private Secretary to Special
Secretary. After that you come to note
(c). We are told: “Transfer of some
officers to the Ministry  from ab-
road—Rs. 15,000;

Increased expenditure on Travelling
"allowances of officers and non-official
Members of Committees—Rs. 28,000;”
ete.

All these big amounts are going
for the pay, honoraria and allowances
of these officers. We take very strong

objection to this too." While on the"

2ne hand we see the creation of tem-
porary posts on the usual scales of pay
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in the case of stenographers, in the
~ase of the lower grade clerks
etc.,, —today the fashion in the Cen-
tral Government is to carry on almost
all the posts, if not almost all, but a
large percentage, from year to year
on a temporary basis—in the case of
officers, they are put there per-
manently and we have got to
vote for them lakhs of rupees.
That is something “to which we
are definitely opposed. Then fur-
ther down we come to note (f).
We are asked to vote for leave salary,
arrears of pay of the additional posts
of Deputy Chief Controller of Imports
and Exports, etc. That is why I have
in my cut motion specifically stated
that we are against this creation of a
top-heavy administration, while actu-
ally we find that the lower categories
are left high and dry without much
security of service. We would like to
have from the Minister a categorical
statement as to what actually is the
position of the National Industrial
Development Corporation, whether we
are going to make over State finances
for the benefit of private industrialists
or are we really going to manage them
ourselves and utilise any profits
that may accrue for the development
of other industries, and what is the
connection between that and small-
scale industries about which we have
been told.

Shri Kanungo: I  will not go into
the very provocative words with which
my hon. friend Shri T. K. Chaudhuri
started. '

An hon. Member: He said that he
was your friend.

Shri Kanungo: He is my friend no
doubt, and a very old friend too.

Shri N. C. Chatterjee (Hooghly):
Real friend.

Shri Tyagi: He has gone astray of
late.

Shri Kanungo: He will come back.

I suppose the confusion arises be-
cause the debates in the House have
not been remembered. This Demand
is confined to the limited purpose of
providing staff for this Corporation
and other services.  Whenever you
want to do any work, you require
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|Shri Kanungo]
hands for that. Whether the hands
are adequate or not is all that you
have to discuss here. R

We are launching upon an entirely
new idea of a Development Corpora-
tion, which, as has been mentioned
by some hon. Members in the course
of their speeches, is going to fill up the
lacunae in the balanced industrial de-
velopment of the country.

Shrimati Renu Chakravartty: How?

Shri Kanungo: We know that up
till now any industrial enterprise was
left to the adventure and capacity of
the private industrialist. But the
State, after the enunciation of its
policy of 1948, has decided upon going
into certain specified categories of
industries which will be the special
preserve of the State, while the other
categories the State will not touch
for the time being. If balanced deve-
lopment does not take place, then
the industrial and economic structure
will be lop-sided. Take the case of the
coal tar industry, for example. If
ccal tar industry is not started, and
the intermediates and primaries are
not produced here, then the ultimate
products like dyestuffs, aromatics and
colours, etc. will not be available here,
and we shall have to depend upon
imported intermediates and primaries
for these purposes. It is true also at
the present moment that our needs are
such that in the basic industries like
metals, steel. etc. our hands will be

full; and private industry may not

venture to go into the production of
materials, the prospects of which are
not very bright. What will happen
in that case? It is exactly for that pur-
pose, as the hon. Finance Minister
has ‘mentioned already, that this Cor-
poration has been started, so that it
will explore the .possibilities of set-
ting up such industries which no one
ventures into at the moment, and
prove their worthwhileness and their
profitability. Then, according to the
desires of Parliament, it may be pass-
ed on to private enterprise on pay-
ment of all the expenses that have
been incurred, or it might be run hy
the State, if the State feels like run-
ning it. Personally, I feel that the
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State need not go into all these things
which are necessary; the State need
step in only for strategic materials,
strategic in the sense of industrial
production. I shall give an example
in this regard. Take the case of
machine tools, for instance. The con-
sumption of machine tools is not such
that any private enterprise will under-
take a large-scale investment in the
production of all the types of machine
tools which are necessary. I conceive
that a Corporation like this may go
into that type of production, so that
the demand for it can be nursed. Each
item, as it comes, will be publicised,
and it will be for the House to pull
up Government whenever it likes, for
after all the President of India is the
only shareholder of this Corporation,
and therefore, the House will have
ample opportunity to pull up Govern-
ment as and when it pleases.

The purpose of the present Grant is
confined only to the staff which is
necessary for the Secretariat. Some
doubts have been expressed in this re-
gard, and questions have been asked:
What is the use of this staff? It is a
Corporation, and the Corporation will
run its own business, and what is the
use of Government employing staff
for that purpose. But the fact re-
mains that the Corporation has been
incorporated as a public limited
company. > . s

Shri T. K. Chaudhburi: It is a
private limited company.

Shri Kanungo: It is a public com-
pany, but it is private limited because
the President is the sole shareholder,
0 to say.

The proposals emanating from the
Corporation have got to be examined
by Government. Besides, its current
working has also got to be watched,
and Government will have to take
decisions on the proposals which are
submitted by the Corporation. For
that, we require staff. The point is
whether it is excessive or not. As you
will find, we are having only one spe-
cial secretary for that purpose.

Shrimati Renu Chakravartty: Who
are the directors? Are they Govern-
ment directors?
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Shri Kanungo: Coming to the board
of directors, all the directors are
nominated by Government. I have
not got the names just now, because
I did not think that all these questions
would come up. But the ‘whole thing
has been published already, and there
is no question of any “smuggling” or
“coming in by the back-door” or any-
thing like that every bit of it has been
published in the Gazette of India, to-
gether with the Resolutions of Gov-

ernment on the subject; and I rem-"

émber myself that in the Delhi Press
it has been published. The first meet-
ing of the Board of Directors has
taken place only recently.

Regarding my hon. friend Shri Ban-
sal’'s argument as to what has hap-
pened in the meantime, and how far
it has progressed, I must confess that
the progress has been very little, simp-
ly because in these undertaking, the
largest part, the largest time and the
largest caution have to be taken in col-
lecting the right staff. For example,
if you want a consultant for the chemi-
cal industry, you have got to cast
your eye wide and choose the right
type of man, because on his advice,

you are going to sink crores of rupees. -

Thefore, I believe that during the
short period that has elapsed since
the first meeting of the board of direc-
tors they have directed the Cor-
poration to look for a certain consult-
ing staff, and also to go into the eco-
nomics of certain industries which they
want- to go in for.

Dr. Suresh Chandra (Aurangabad):
Why do you require so much staff?

Shri Kanungo: The staff for which
the sanction is required is for the
Ministry, and I have explained it al-
ready that the proposals coming in
from the Corporation have got to be
examined by Government.

Shri Bansal: He. was outside at that
time.

Dr. Suresh Chandra: No, I have
been inside, and 1 have been listening
to the debate very carefully, and I
think the hon. Minister has not been
able to reply to this point.
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Shri Kanungo: I am sorry if I have
not been able to satisfy my hon. friend
Dr. Suresh Chandra, but I hope I
have been able to satisfy my hon.
friend on the other side. After all, if
you want to have a dinner, you must
have a cook, and you must pay the
cook.

Shrimati Renu Chakravartty: But
too many cooks spoil the broth.

Dr. Suresh Chandra: And there
should not be any crooks.

Shri Kanungo: I hope my hon. fri-
end will be more discreet in his lang-
uage.

Dr. Suresh Chandra: 1 did not
mean the Minister; but I said that
there should not be any crooks in the
Ministry.

Mr. Chairman: Order, order. Let
the houn. Minister proceed.

Shri Kanungo: I can assure my hon.
friend Shrimati Renu Chakravartty
that there is absolutely no question
of having too many cooks. There is
just one cook, and I am afraid that
unless you provide the cook with the
right tools, you would not have your
dinner. And when you have a cook,
you must have a dishwasher also. We
are having here, therefore, only a sec-
retary and the usual staff. Some of
the hon. Members of the Opposition
have asked, why do you not specify
the pay of each officer, and so on.

1 suppose the budget is there, the
big volumes are there. They give the
break-up of all types of services and
anybody looking into it can find it.
As the time of the House is limited,
as the hon. Chair has decided, we did
not think it proper to burden these
demands with all these details which
can be referred to at any time.

In this demand, the question has
been raised about the delegations, and
a suggestion has been made as if the
delegations are just junketing round
the world. With all respect to the
Member who made that suggestion, I
say that it is rather insulting

An hon. Member: To whom?
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Shri Kanungo: To the members, to
the men, who accept the invitation of
the Government, and in spite of their
engagements spare their time energy

and their money. Mind you, most of"

the gentlemen who are invited and
accept the invitation of the Govern-
ment, do so at considerable loss to
themselves. It is only the spirit of
public service which prompts them to
accept the invitations. Therefore, I
submit that the House, along with the
Government, should be grateful to
the gentlemen who accede to the in-
vitation of the Government and spare
their time and energy for serving in
the delegations.

As for the purpose and results of
the delegations, the publications of the
Government do publish assessments,
and in the course of debates and in
the course of motions, effects or other-
wise of our delegations are also
brought out. But as the suggestion
has been made, Government will
oertainly consider submitting specific
reports about specific delegations like
the GATT and all that for the know-
ledge of the House.

I need not go into the question of
the small Industries Corporation as
that is coming under another item, I
can only assure the House, and parti-
cularly Members of the Opposition,
that there is nothing like that—of
public funds being put into private
pockets. It cannot be done, and it is
not the purpose of the Government to
do so. Reports of the working of the
Corporations will be placed before the
House. I can assure the House that
the purpose is the balanced develop-
ment of industry in the country and
there is no sinister or any other pur-
pose. I would suggest that friends who
have any doubts exercise vigilance
and they will be amply rewarded.

Shri Bansal: As far as the GATT
is concerned, my suggestion was not
that a report should be placed on the
Table of the House, but that a full-
dress discussion should take place on
the commitments that we enter into
in that conference; because it is my
definite knowledge that a debate
takes place in the House of
Commong and in the U. S. Con-
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grezs on the commitments that
those respective governments enter
into in the GATT conference. There-
fore, my suggestion is that as far as
the GATT is concerned, whatever
commitments we enter into must be
ratified by this House.

Shri Kanungo: Obviously. That
will be borne in mind.

Mr. Chairman: Now, four cut
motions have been moved to Demand

No. 1. They are cut motions Nos. 4, 9,
10 and 5.

Shri Tulsidas: I beg leave of the
House to withdraw cut motion No. 10.

The cut motion was, by leave
withdrawn,

Mr. Chairman: I shall now put cut
motions Nos. 4, 9 and 5 to the vote of
the House relating to Demand No. 1.

The cut motions were negatived.

Mr. Chairman: The question is:

“That a supplementary sum not
exceeding Rs. 10,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1855,
in respect of ‘Ministry of Com-
merce and Industry’.”

The motion was adopted.

Mr. Chairman: Now, we proceed
with Demand No. 2.

Shri M. S. Gurupadaswamy: For
one Demand. we have taken nearly
one hour. There are so many other
Demands.

Mr. Chairman: That is for the
House to decide,

Shri Tulsidas: Demands Nos. 2 and
4 may be taken together

Shri Bansal: That will be better.

Mr. Chairman: Yes.

Shri Kanungo: May I suggest that
all the cut motions may be moved to-
gether.

Mr. Chairman: I shall place the
Demands before the Houie.
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DeMAND No. 2—INDUSTRIES

Mr. Chairman: Motion is:

“That a supplementary sum not
exceeding Rs. 1,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in respect

9 9

of ‘Industries’.

DemAND No. 4—MISCELLANEOUS DE-
PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF COMMERCE AND IN-
DUSTRY.

Mr. Chairman: Motion is.

“That a zupplementary sum not
exceeding Rs. 7,00,000 be granted
to the President to  defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1955, in
respect of ‘Miscellaneous Depart-
ments and Expenditure under the
Ministry of Commerce and lndus-
try’."

National Small Industries Corpora-
tion.

Shri T. K. Chaudhuri: I beg to
move:

“That the dcmand for supple-
mentary grant of s sum not ex-
ceeding Rs. 1.060 in respect of ‘In-
dustries’ be reduced by Rs. 100.”

Functions of National Small Indus-
tries Corporation.

Shri Tulsidas: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 1,000 in respect of ‘In-
dustries’ be reduced by Rs. 100.”

Plantation Enquiry Commission

Shrimati Renu Chakravartty: 1 beg
to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 7,00,000 in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry of
Commerce and Industry’ be re-
duced bv Rs. 100.”
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Mr. Chairman: Demands Nos. 2 and
4 and these three cut motions are
now before the House for discussion.

Now any hon. Member who speaks
will speak to all the three cut mo-
ticns,

Shri T. K. Chaudhuri: I will confine
my observations to the small Indus-
tries Corporation. I think that we
should welcome this Corporation. My
only objection is that there should
have been no full-driss discussion of
small industries which are in a sepa-
rate category from cottage industries.
We are often apt to confuse between
the two. The small industries are a
class by themselves and Government
did well in proceeding on the basis of
the recommendations of the Ford
Foundation. I might mention here
that very recently the Government of
West Bengal also appointed a Com-
mittee to go into the condition of
small industries round about the
Calcutta zone and they have ajso
brought out a useful report and made
certain valuable recommendations. My
other objection is that the indications
given in the foot-note on page 6 which
deal with the objects of this Corpora-
tion are not only perfunctory but they
are very narrow in scope and there

"is some difference from the recommen-

dations made by the Ford Foundation.
The Furd Foundation recommenaed
that the Small Industries Corporation
should be organised with five func-
tions. Firstly, there should be a pro-
curement division with power to pre-
empt at least 25 per cent. of govern-
ment indents; secondly, a contraciing
division which would in turn sub-
contract to the Small Industries Cor-
poration the indents it has taken. That
seems to have been done In the dec-
lared objectives of the Corporation
Then, thirdly, there should be an en-
gineering division, and then the Ins-
pection committee, and the most im-
portant of all, the special financing
body, within the Ccrporation’s struc-
ture, with power to direct loans to the
Small Industries. This is very im-
portant because we all know that the
main difficulty which stultifies the
small industries is the lack of finance.
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The main purpose should have the
the provision of adequate finance.
Somehow or other, it also seems to me
that this provision of Rs. 10 lakhs
which has been made here—and that
also out of savings from some other
department—is too niggardly to solve
adequately the purposes which the
Government and the Ford Foundation
have in view. I hope that Mr.
Kanungo will be able to persuade the
Government to come forward with
more adequate help. With these words,
I commend my cut motion.

Shri Tulsidas: I have a cut motion
with regard to understanding the
working of this Small Industries Cor-
poration. I see the objectives which
have been mentioned in the foot-nota.
I welcome this measure of the Gov-
ernment for forming the Small Indus-
tries Corporation, as my hon. friend
just now said, according to the recom-
mendations of the -Ford Foundation
Team. What I would like to know is
this. It is mentioned in the foot-note
that—

“The funds required by the Cor-
poration in the initial stages will
have to be provided entirely by
the Government but it is hoped
that ultimately the Corporation
will be self-supporting so far as
its working, expen:es are con-
cerned.”

Now, this Corporation has been
formed particularly to see and help in
the functioning of the small scale in-
dustries and I do not know how this
Corporation will be able to earn that
much to meet the expenses of this
Corporation. I do not understand
how they will be able to do that
because in the initial stages, whenever
some small-scale industry has to
be helped, the Corporation will have
to find the money, instead of getting
something from that small industry.
I really do not understand how this
Crrporation will be able to remain
self-supporting  for its  working ex-
penses. As I just pointed out, this
body has a rumber of functions to
perform.

675 LSD,

1 MARCH 1955

Supplementary Grants, 750
1954-55

As I have already stated before, with:
regard to the small-scale industries, it.
is also necessary that these industries.
function as supplementary to the
bigger industries as well as to produce
original products. The Corporation
will be able to market the products of
these small industries. I find from the
statement that in a number of exhibi-
tions in different parts of the world
we have a sort of display of our pro-
ducts and I am sure the benefit will be:
derived by these industries.

I feel that what the small indus-
tries require is the marketing side
much more than anything else.
According to the objective which is.
mentioned here, the idea is that they
will accept government contracts and
sub-contract them to suitable small-
scale units. Here, I would also like to
draw the attention of the hon. Min-
ister that if these contracts have to be
taken from the Government and if the
Corporation is to sub-contract them,
and if the Corporation is going to get
a margin between the two, then, I am
afraid, it would not be really helping
the development of the small indus-
tries.  Generally, government are
given to the lowest tenderers and, In
this case, if the Corporation 1s going
to get a margin, then the small indus.
tries will not be able to get the neces-
sary help.

There is another point which I want-
96 to know. In (b), it is said, to pro-
vide with loans and technical assis--
tayce., I hope the Corporation will
not demand a larger margin between.
the orders received and the sub-con-
tract given to the small-scale indus-
tries. Then the purpose for which
this Corporation is formed will be-
defeated and I am afraid_it will not
give the assistance which is required.

It should also be the function of this.
Corporation to see that the original
type of products are produced in these:
small industries. We do not think it
will be possible for these small indus-
tries to compete with large-scale in-
dustries and we do not want that com-
petition. After all, competition can-
not be there! If there is competition
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they will not be able to continue.
Therefore, the question of competition
does not arise. What is necessary in
the situation in this country is more
and more industries. Small-scale in-
dustries have their place and can
function  without competing with
large-scale industries and their pro-
ducts. They should be supplementing
the large-scale industries and produc-
ing original products which are not
produced by the large-scale industries,
like the cottage and handloom indus-
tries. As you all know, jn differeat
oountries like Japan and Germany
these products are produced by the
small-scale industries. I hope this
Corporation will keep in view these
particular. problems and help the
small-scale industries.

Shrimati Renu Chakravartty: Mr.
Chairman, I would like to welcome
this Small Industries Corporation
‘which has been asking for some allot-
ments of money. But, 1 am also
rather in a quandary to unde:-
stand how the small industries,
many of which are today facing keen
competition from large industrial es-
tablishments, will be able to survive
in the competitive market. For ins-
tance, coming from West Bengal, I can
say that all round Calcutta we have in
Howrah and other areas a large num-
ber of belting units who are producing
belts. But, today they are facing a
tremendous crisis even though they
have’ been doing this business for a
number of years, because Good Year,
Dunlop and others are producing
large-scale beltings and these estab-
lishments have the finances of the big
industry and they are outbeating these
small units.

Then coming to such things as tins
and kegs. These are also today
the monopoly of Metal Box. These
used to be manufactured by small
units which really employ or use to
-employ large numbers of people.
©Obviously, there may be certain

other 1types of industries which
could be helped by the Small
Industries Corporation by  getting

large contracts fremr Government
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and by trying to co-relate the demands
of the large-scale industries in the
form of ancillaries, components and
other articles. If we look at the
National Income Committee’s Report,
we find that the value of the net out-
put of these small enterprises are to
the value of something like 910 crores.
Of course, this includes, I think, the
cottage industries also. Comparing
that with the value of the net output
of factory establishment, it is only
Rs. 550 crores, When you come to the
total employment potential, the Small
Industries employed about 11.55
million people in 1950-51 while the
factory at present has only 3 million.
If we deduct a substantial amount for
cottage. industry workers, even then
it will be quite a substantial number
that will be engaged in the small in-
dustries. The amount involved here
in this grant is Rs. 10,00,000.
On going through the Ford Founda-
tion recommendations, one point that
will strike anybody is their inability
to understand the role of the money-
lenders. They say in the report that
they do not know how far the morey-
lenders actually play their part, but
we, of course, know that unless we are
able to give quite a good and regutar
amount of crecdit flnance to these
small industries, it will be impossible
to really help them, either to cheapen
production or to be able to subsist.
Therefore, I feel that we should
be told exactly how far this
Rs. 10,00,000 will be sufficient
to be able to cover not only the
seiting up of new plants, etc., but also
the fact, how far this credit, which
is absolutely essential, will alse be
met by the Rs. 10,00,000, because
according to the Shroff Committee re-
commendations we find that they
have suggested the consortium and
other things, but I think small-scale
industries will not be allowed to
take benefit from them. This is a
very important point and I feel also
that the loans and the finance, which
should form a very important part of
the scheme, have not been properly
budgeted according to the needs. and
there is also the other point whether
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this Rs. 10,00,000 will be sufficient to
be able to provide the raw materials
which must be cheap, because after
all Government cannot go on eternal-
ly buying up stuff which will not be
competitive. These are some of the
points which we want to raise in
order to be sure that the Small In-
dustries Corporation, about which we
have got very vague idea as to how it
is going to function, will achieve its
object. We hear technological insti-
tutions and marketing institutions are
going to be opened, but what about
the credit needs of the small indus-
trialists credit? We do not know how
this is going to function and whether
there Is any  possibility of its func-
tioning immediately.

On Demand No. 4, I have given
notice of a cut motion regarding the
Plantation Enquiry Commission. I
welcome the setting up of this Com-
mission and we would prefer this
to the Tea Export Committee which
it is supposed to substitute. It is
very important that besides going
the whole question of capital struc-
ture of tea production and ascertain-
ing what is foreign capitalisation and
what is Indian capitalisation, the
whole question of the cost structure
especially with regard to the wage
structure including both the wages
of higher categories as well
as the workers should be gone
into. This is absolutely important
and imperative because of the terri-
bly distressing conditions which pre-

vail in the tea gardens. Among the .

tea garden workers, there has been
growing discontent and there have
been’ strikes and shootings in the
usual way. We should know
whether the Plantation Enquiry
Commission will take this question
up. Besides going into the question
of financing, marketing, etc., the
most important point about which
we are waiting with expectancy is
that for the first time we may go
into the whole question of cost
structure and about raising the very
very low level of wages which today
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prevails among tea garden workers
especially. While supporting and
welcoming the formation of the
Plantation Enquiry Commission, we
should like to stress that this Com-
mission should bring forward its
recommendations at as early a date
as possible.

Shri Kanungo: My task is very
easy and very heartening because the
purpose of the Government in the
matter of small-scale industries cor-
poration has the full support of the
House. I must confess that the pre-
sent Demand, which is put before the
House, is only for a very nmxted pur-
pose. This has been explained in the
sense that the Corporation will con-
fine itself in the initial stages to the
operation of handling Government
contracts. As members of the House
may know, it is impossible for a
small man who produces, say, 10 dozen
shoes or 20 gross pipe fittings, to go
in, get the tenders, submit tenders,
wait for acceptance, supply goods and
book orders. Therefore, the purpose
of this organisation will be to enter
into contracts with the Governments,
both Central and State, and then give
them on sub-contract to other manu-
facturers and lend its services in
supply and getting the goods. As Shri
Tulsidas has said; the expenses are
not likely to be met initially out of
profits. The profits, as such, will not
be in the operation of trading; it will
be in fact on a ‘no profit. no loss’
basis. The expenses are supposed to
be met by the margin between the
borrowing and lending. At present it
is anticipated that it will be borrow-
ing somewhere at 3 to 3% per cent. and
lending at about 5 per cent. There-
fore, when the operations of the Cor-
poration become large enough; it will
be able to cover its expenses. Till
then, the Government will have to
find out the money for its working.
The Rs. 10 lakhs which is asked for
is merely the authorised capital. For
the loan operations, as and when
necessary, money will have to be
obtained from the Government. In

spite of my taking time, I might say



755 Demands for

1 MARCH 1955

Supplementary Grants, 756
1954-55 '

that the difficulty in these matters is moved.

not the availability of money—the
necessity is tremendous-—but it is to
find out procedures, standards, norms,
for assessing the requirements of
credit for a particular purpose, for a
particular operation, etc. We have no
knowledge of that. That means that
trained personnel to handle these
procedures are not available today
simply because no institution for this
credit has been organised for years
up till now here. The credit, as my
friend .read out from the report,
which is available to these people is
unconscionable and in fact, in some
places people have to borrow at

the rate of 72 per cent. This
sort of thing happens because
no attempt has been made so

far for institutions ~ of credit of
the proper type. Government, with
the concurrence of the House, will be
prepared to extend its operations, but
personally I think we should be very
cautious about it till we gain the
necessary experience of handling pro-
cedures, standards, etc. I am, there-
fore, very much obliged to the Mem-
bers who have participated in this
debate and have supported the Gov-
ernment,

Regarding the Plantation Commit-
tee’s enquiry, as Mrs. Chakravartty
had mentivned, the terms of reference
are very wide and I think that the
Committee who have been given wide
powers to go into the relevant ques-
tions by the law of the land will’ go
into these questions. When their
report becomes available, i. will be
the first of its kind in the country and
it will enable the Government and
the House to decide upon the policy
to be followed in that connection.
With these words, I submit that the
Demands may be passed.

Mr. Chairman: There are two cut
motions Nos. 6 and 11.

Shri Tulsidas: I do not press.

Shri T. K. Chaudhuri: I "do not
press.

Mr. Chairman: There is no cut
motien now before the House as it is
taken that these cut motions are not

Shri Kanungo: May I submit that
they have already been moved ‘and
they will have to be formally with-
drawn.

Mr. Chairman: 1 shall ask leave of
the House. Have the hon. Members
leave of the House to withdraw the:
cut motions Nos. 6 and 11 which they
had moved earlier?

Several Hon. Members: Yes.

The cut motions were, by leave,
withdrawn.

Mr. Chairman: What I would sug-
gest in future is that when hon.
Members are not very serious about
their cut motions they may simply
say at the time when they are asked
whether they will move or not that
they do not want to move it but want

to speak on it; that will remove the
difficulty.

Shri S. S. More: Unless it is pro-
perly moved, one cannot even be
competent to raise a discussion; the -
cut motions must be moved for rais-
ing a discussion.

Mr. Chairman: Anyhow it is a mat-

ter of procedure. Now, the question
is:

“That a supplementary sum not
exceeding Rs. 1,000 be granted to
the President to defray the charg-
es which will come in course of
payment during the year ending
the 31st day of March, 1955. in
respect of ‘Industries’.”

The motion was adopted.

Shrimati Renu Chakravartty: I do
not want to press my cut motion No.
12.

Mr. Chairman: Shall I take it that
it is not moved at all?

Shri S. S. More: When it is not pres-
sed, only leave of the House will have
to be granted.

Mr. Chairman: Has the hon. Mem-
ber leave of the House to withdraw
the cut motion that she had moved?

Several Hon. Members: Yes.

The cut motion was, by leave, with-
. . Wdrawn.
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Mr. Chairman: The question is:

“That a supplementary sum not
exceeding Rs. 7,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 3l1st day of March, 1955,
in respect of ‘Miscellaneous De-
partments and Expenditure under
the Ministry of Commerce and

9

Industry’.
The motion was adopted.

DeEMAND No. 11—MINISTRY OF
DEFENCE
Mr. Chairman: Motion is:

“That a supplementary sum not
exceeding Rs. 55,000 be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1955, in
respect of ‘Ministry of Defence’.”

There is one cut motion No. 13.

Creation of additional posts

Shrimati Renu Chakravartty: I beg
to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 55,000 in respect of
‘Ministry of Defence’ be reduced
by Rs. 100.”

There is just one point which I
would like to know. It says here that
this additional sum is needed for the
creation of an additional post of De-
puty Secretary, one Under Secretary,
one Private Secretary to the new
Defence Ministry, one Section Ofticer
plus extra furniture, etc. What I wan?
to know is this. We have always had
at different periods of time different
people but we have always had a
Defence Minister. I could not under-
stand the provision for a Private Sec-
retary now. Not only have we had
a Defence Minister but we have also
had a Defence Organisation Minister;
there are two Deputy Ministers. What
actually happened to the wvarious
other people who were actually func-
tioning as the deputies etc. of the
Defence Minister? Why is it that we
are again asked to sanction additioral
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sums of money for the new Defence

Minister, new furniture, new type-

writers, etc. We should like to know

the reason for this.

Shri S. S. More: They have become
a casualty! :

Shri Gidwani (Thaga): When the
present incumbent, Dr. Katju—it is
so difficult to distinguish because
there are two Ministers now and so
I thought it would be better to men-
tion the name—was appointed as
Defence Minister, it was thought that
my friend Shri Tyagi will be reliev-
ed and displaced......

An Hon, Member: It is very unkind
of you to suggest like that.

Shri T. B. Vittal Rae (Khammam):
Social Welfare Ministry is to be creat-
ed.

Shri Gidwani: Subsequently it came
in the papers that he will not be dis-
placed but provided another minis-
terial job called the Social Welfare
Ministry. So, I want to know whether
both the Ministers are to be retained
as Defence Ministers. If it is consider-
ed necessary—as it has been consi-
dered necessary—to appoint Dr. Katju
as Defence Minister, Mr. Tyagi who
was active should be given more
work; - otherwise it means unneces-
sary multiplication......

Mr. Chairman: I think the sugges-
tions of the hon. Member will pro-
perly come under the head ‘Cabinet’
and not under the Ministry of
Defence. The hon. Member can speak
about the particular expenditure to
which he objects.

Shri Gidwani: I simply say that
there is more expenditure and it is
not necessary.

Shri S. S. More: We can contend
that there are two occupants to the
ministerial gadi. I do not know how
they can occupy one chair together.
The additional expenditure is requir-
ed for that purpose. There is sufficient
duplication in the different depart-
ments and I believe that is why they
are also seeking permission to pur-
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chase some duplicators. They also
want to purchase some additional
Hindi and English typewriters and

duplicators. Duplicators are expect-
ed to deal with the duplication that is
going on and which is very rampant
in the department. They say that so
many posts are being created on the

Shri Kanungo: This point was re-
plied to when you were not in your
seat.

Shri S. S. More: I am sorry then; I
have no claim to seek further expla-
nation; I will be very frank. If the
Minister can oblige me again by add-
ing to my knowledge, I should like
him to give us why this ‘usual scales
of pay’ is much better than the actual
scales on which the jobs are to be
created.

The Minister of Defence (Dr.
Katju): Mr. Chairman, so far as I
am concerned, as Defence Minister, 1
am only responsible for the post of
one Private Secretary. Before my
appointment, this office was held by
the hon. the Prime Minister and he

. had a Private Secretary of his own.

‘When I got this assignment, there was
no Private Secretary available for the
Defence Minister. So, one has been
appointed.

So far as other Deputy Secretaries
and Under Secretaries are concerned,
that has nothing to do with the office
of the Defence Minister at all. These
were appointed for other purposes.
This office of Deputy Secretary was
created for four months and a Deputy
Secretary was appointed as an Officer
on Special Duty for the purpose of ex-
amining, simplifying and reorganising
the work of the Director of Military
Lands and Contonments and imple-
menting the policy of the Government
of India in regard to the cantonments
and for generally improving the ad-
ministration of military lands and
cantonments. This office was created
on the 11th of May 1954 and lasted
up to the 12th November 1954 when
the Director retired and the Officer on
special Duty ceased to function. So
far as the office of the Under Secre-
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